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Petition(s) for Special Leave to Appeal (Crl) No(s).8978/2008

MUKESH KHARE & ORS. Petitioner(s)
VERSUS
STATE OF U.P. & ANR Respondent ( s)

(Wth appln(s) for stay and office report )

Dat e: 06/04/2009 This Petition was called on for hearing today.

For Petitioner(s)
M  Siddharth Jai n, Adv.
M. Sunil Kumar Jain, Adv.

For Respondent (s)
Ms Mal vi ka Trivedi, Adv.
M. T. WMahipal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
Respondent No.2 is granted four weeks’ time, as |last chance,
for filing counter affidavit.
I ssue fresh notice to respondent no.1 by registered post with
acknow edgment due.

Li st again on 7.5.2009.

(M P. BHADRAN)
Regi strar
hj



